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Orders 

Mr .s .K.Jain, counsel forthe applicant 
Mr.v.s.Gurja.r, cot1nsel for the respondents 

The learned counsel for the applicant 
\ 

states that the relief claimed in the OA by 

·the applicant has been acc·:.rded by the 

respondent-de:•.s.rtment. The -::tpplicant, 

therefore, does not wish to press the 

Original appliC:ltion. The O •. A. having 

become infructuous is dismissed with no 

order as to costs. 
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